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1858; then again in 1964 the question
was taken up. The Public Accounts
Committee in their Thirty-Ninth Re-
port have stated:

“The Attorney General expressed
hig opinion to the effect that there
was no provision in the Conatitu-
tion for the sanctioning or validat-
ing the payment of such items. ..
The Constitution expressly provides
by art. 114(3) that ‘no money shall
be withdrawn from the Consolidated
Fund except under an appropriation
made by law’ and thaet prohibition
applies equally to articles 115 and
116"

Article 115 relateg to Supplementary
Demunds, Therefore, his contenticn
was that, without an Appropriation
Bill being passed by the concerned
TLegislature, no amount coulq be with-
drawn He has further said:

“If, therefore, such items are paid
out without a previous grant duly
approved by law, such payments are
illegal and no resolution of the
House can render it valid or con-
done the illegality.”

If any expenditure has been made. .

MR DEPUTY-SPEAKER: What do
you want me to do?

SHRI SEZHIYAN: Certain expendi-
tures; which have not been legalised
either by the Legislature of Pondi-
<herry or by this Parliament which
has assumeqd the powers of the Legis-
lature of Pondicherry, remain illegal
and unconstitutional. As I have
pointed out, there are many new
schemeg which have beep staried, and
those new schemeg are being continu-
wed without proper sanction, If the
basis is illegal, all the expendituics
that have been incurred on the new
schemes become illegal.  ‘Therefore,
iillegality continues, I want the ruling
«of the Chair on the illegality of those
-expenditures. Today is the last
wmvellable day for any action....

SHRI K. RAGHU RAMAIAH: The
Tinance Minister made a statement,
He is not here now.
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MR. DEPUTY-SPEAKER: In any
case, I am concerned with the proce-
dures of the Housze. I am not here to
rule on legality or illegality You
have an opinion. The Finance Minis-
ter has another opinion. There should
be some other forum to decide whe-

ther 1t 38 legal or not. 1 cannot go
into this.

SHRI SEZHIYAN: Who can go
into it?

MR. DEPUTY-SPEAKER: I do not
know, It ig upto you.

Now we take up the Private Mem-
bers’ Business....

SHRI SEZHIYAN: Then will this
be taken up in the next Session? This
has been hanging fire from 23rd. They
have been postponing it from day to
day, and o the last day when it could
b2 stalled, my purpose is lost. There-
fore, some time should be provided mn
the next Session.

SHRI SHYAMNANDAN MISHRA
(Ecgusaral): The hon. Minisier should
tay that it would be taken up in the
next Session,

ib.20 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS
ForTY-FIRST REPORT

SHRI GIRIDHAR GOMANGO
(Koraput): I beg to move:

‘That this House do agree with
the Forty-first Report of the Com-
mittee on Private Members’ Bills
and Resolution presented to the
House on the 8th May, 19874’

The motion was adopted,

——

1622 hrs.

RESOLUTION RE. POLICY IN RES-
PECT OF PRICES AND AGRICUL-
TURAL PRODUCTION—contd,

MR. DEPUTY-SPEAKER: Now we
take up the Resolution moved by Shek
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{ Mr. Deputy-Speaker]
Mgdhu Limaye, This Resoiution has
evoked lot of interest. The time
allotted was 6 hours. We have taken
5 hours andg 55 minutes. There are
only 5 minutes left. Shri Surya-
nerayang was on his legs. He may
continue hig speech.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Sir, because only 35
minuteg are left, I had a tatk with
friends opposite and some friends
here. There are a number of speakers
also who want to participate. We may
extend the time on this Resolution
till half an hour before we rise for
the day, I have made a rough cal-
culation. ...

MR. DEPUTY-SPEAKER: That is
all right. We will now continue with
this discussion.
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SHRI K. SURYANARAYANA
(Eluru): Mr, Deputy-Speaker, Sir,..

ofy 73 FRa 7 (qiFT) e wEey
a7 ¥ qgy Tz T oA g
F4 T YT AV AT AL AL P

SHRI K. SURYANARAYANA: Mr
Deputy Speaker, Sir, the other day
whie I wag gpeaking I was referring
to the Food Minister's radio talk re-
garding the food policy afier wheat
policy was changed.

168 24 hrs.

[Serr Dinesx CmANDRA Goswand
. in' $he Chairl.
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I was reading this news item, Mnr.
Ahmed saw some justification in the
system. It says.

“While not being oblivious of the
difficulty, we are thinking whether
through the public distribution sys~
tem we shoud confine the distmbution
say, to industrial areas and certain
number of towns having a certain
population and leave the rest to be
looked after by the normal flow of
trade.”

Now, Sir, the Government praises the
farmers and the agricultural labourers.
51 per cent of oul national income is
from agricultwie. 80 per cent of the
population live on agriculture While
taking care of the urban population he
has not taken responsibility to give
food to agricultural labourers and
small farmers How can we develop
village industries and agricultuial
industries in this manner without
giving sufficient money for the pui-
pose” Mr Madhu Limaye was not
there the other day; he walked out.

SHRI MADHU LIMAYE: I was lis-
iening to your speech.

SHRI K SURYANARAYANA: He
enlightened the House and other publie
outside the FHouse-~ Policy regarding
Pirce and Agncultural production I
say there is no policv to fix up the
ptice of agiicultural produce. Theie 18
no policy even to  manufacture the
radi0, pin or something like that. Even
for face powder there is no policy.
Of course thesec are not essential lo
the community There is no policy on
agricultural products; there is no gua-
rantee of fertilisers; there is no gua-
rantee for power; there is no guaran-
tee to give the inputs. What are you
giving to the small farmers? I come
from a delta area. Ford Foundation
has given help to us in the area in
West Godavary District, There iz an
int~-nsive agricultural programme from
1965 to 1970 or 1974. When we come
to manure we are not getting suffi-
cient quantity of it. We are not even
getting sufficient quantity of fertilisers
leave along the commodities to them
at the subsidised price. Farmers want
fertiliser at a fixed price. That ig pot



357 Policy re.

available. They are not beggars. In
Delhi many industrialists have got
their own agents to cater to the needs
of farmers. Farmers are labourers
and there is no asysociation. I request
the Government to start an associa-
tion in the interest of the country.
That is the backbone of farmers. In
our couniry, 68.6 of the population
working force earn their livelihood
from agriculture. In 1971 agriculture
accounted for 50 per cent of the na-
{ional income. In 1971 the total num-
ber of cultavators was 78.7 mulhioa.

S1IRI S. M BANERJEE (Kanpur).
May I raise a point of order? An im-
portant bill 18 guing on. There is only
Deputy Minister for Parliamentary
Affairs,

MR. CHAIRMAN: Mr. Banerjee, the
Planning Mimster was here. Probably
he hag got work. He would come here

SIIRI S. M. BANERJEE: Where is
he?

MR CHAIRMAN: He was here. he
has come.

SHRI K. SURYANARAYANA: 1
was Saying that in 1871 the total num-
nver ol culuivaiors was 78.7 million,
What 1s the Government domng? For
rural population there 1s no electricity.
Even though I have got the pump sets
and capacity to purchase, there 1s no
power. 1 take small loan from land
morigage bank or any other commer-
cial bank for purchasing this. When
we come to power, no power is given.
Scveral industries are getting loans
from IDBL  and other corrmercial
banks When it comes to rnor culti-
vators, they are not given loan. It may
be the responsibility of the state for
purchasing sugarcane, jutc, foodgrains
and several items. They have promised
in this Housc that they are constitut-
ing a tobacco hoard in the interests of
tobacco growers. In my Stale, in the
past four years, they are postponing
this. When wa approached the Minis-
try of Foreign Trade, they are trying
to ghift it to some Secretary who does
not knew anything. I do not know
now whether Mr. George has gent it
to anyone. This Bil] has heen for-
warded to the UCabinet. What has hap-
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pened to it I do not know. These mer-
chants have got their guest houses.
From the commissions that they get
they are maintaming the guest houses.
The producers are not even having
dwelling Thouses. You will repent.
There is a railway strike in the coun-
tiy but I am teiling you one day or the
viner Fou will have to give reply to
the agriculture labour. If th-y go on
strike then only the Government will
xnow. There is no protection to them.
The agricultural labourers have no
association and they are not begging
of the Government for any favours.
They only want their food and wages
at reasonable rates. It would be best
if we can implement what M~ Limaye
has been kind enough to bring for-
ward in the form of a non-official re-~
solution.

There is a restriction by the Elec-
tiicity Board If we use morc power
than the allowed target there is sur-
charge and even if we consume less
than the alloweg target there is a
surcharge A few days back some
small farmerg came to me and com-
plamned about it.

Evcvywhers wo are saying land re~
forms. Nobody has objected 1o it. In
iy State there 1s Ordinance. Nobody
could sell and purchase land. People
are interested to handover the surplus
laad 1o the Government but tkhe Gov-
ernment have, unfortunat.’y, post-
poned this Constitution Arcendment
Bil In my village there :re some
land  which are submerged. One
landlord had sold away to the Gov-
ernment under the pretext that he
wants to surrender his surplus land
and he surrendered 60 acres and
taken Rs 50.000|- from the Govern-
ment wilh the connivance of the local
officers, That lang is not at present
cultivated either by Government or
anyone eclse. Its cost is only Rs, 100
to Rs 200 per acre at the present
rate. It should be enquired into.
In my State during the last four years
three Governments have changed
but what i the amount of Govern-
ment land distributed to the landless
poor. I beg through the Parlisment to
implement immediately land reforms.
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[Shri K. Suryanarayanal].

If necessary convene a Parliament
Scssion only for this purpose other-
wise the farmers -and the farming
labour are not happy. The Govern-
ment should take all steps to imple-
ment what My Madhu Limaye has
brought in the form of non-cfficial re-
solution. Then only the people will be
satisfled to some extent,

There are so many problems that
we are facing today, sach as the pro-
blem of monopolist, the bureaucracy,
communal riots, blackmarketing high
prices, corruption, tax exasion, adul-

teration, dharanas, demonstrations,
strikes, hoarding, starvation, red-
tapism, the State Governments’ in-

effectiveness in implementing the
many Acts passed by the legislatures,
and so on. Nobody seems to be inte-
rested in implementing the Acts pass-
ed in the State legislatures. There is
also red-tap.sm and as I have pointed
out already, on account of this and on
account of the inefficiency of the
State Government or lack of interest
on their part, nothing is being imple-
mented. They are not taking interest

in these vital matters. Some State
Governments are at the same time
increasing the salaries, as I found

from the ‘reports yesterday, from
Rs. 350 to about Rs. 900 which
means a jump of about Rs. 600 or so,
and this at a time when they do not
have money with them for meeting the
cxpenditure. This means that there s
no proper policy, no directive is being
jesued to the State Governments to
implement the land reforms. They
a-e not dictating to the State Govern-
ments also in other respects where
they should with the result they are
going on  accumulating their over-
drafts Recently, the Kerala Govern-
ment also has not been given any cre-
dit facilities The same thing may hap-
pened to ther other State Govern-
ments also

MR. CHAIRMAN: Now,
Member must conclude

SHRI K. SURYANARAYANA: In
conclusion T must thank you and also
may hon. friend Shri Madhu Limaye.

the hon
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SHRI SHYAM SUNDER MOHAPA-
TRA (Balagore): I must congratulate
Mr. Limaye on having brought for-
ward this resolution which focusses
our attention on certain inherent di-
fliculties through which the country is
passing today. There are no two opi-
nions on this subject that the whole
country today is reeling under the im-
pact of price rise, and at every atep
we are confronted with gigantic pro~-
blems of an insurmountable nature.
Call 1t wheat, call it rice, call it steel,
call it jute or call it cotton or call it
any other item of production, the
price hike has shocked everyone of us
today. But I wonder whether it is’
possible to bring about a total change
m everything in the present economic
and political set-up of the country.
Is it possible to translate everything
that Mr. Limaye has said into action
in a democratic set-up?

360

Theoritically or philosophically or
metaphysically, I personally feel that
unless the entite superstructure is
changed, economic, political and so-
cial, it is impossible to usher in an
egalitarian society. What is the agency
throgh which we are going to control
all these developments? How can we
control the price rise? How can we
attack corruption, intimidation, black
money, racketeering, smuggling, adul-
teration etc.” What is the agency
through which we are going to attack
it? The only agency left to us is the
bureaucracy, But the bureaucracy is
the most corrupt ever found at any
time inforce India.

But I only have faith in the admi-
nistration of Shriimati Indira Gandhi
today. With the intensity with which
she is striving, I think probably a time
may come when the bureaucracy will
be brought to its senses, and either
they have to deliver the goods or they
have to walk out; either they have to
serve the people or their heads will
roll on the street.

SHRI P. G. MAVALANKAR (Ahme-
dabad): Who has made the bureau~
cracy more corrupt?

SHRI SHYAM SUNDER MOHAPA-
TRA: We have to depend on the bure-
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aucracy, because they are the most
seagsoned and trained people, but we
have to control them. We canngt com-
pletely eradicate them and eliminate
them, but we have to control them
and control them with iron hands.
They have to be brought to their sen-
ses that they have to serve the people
and they are the servanis of the
people and not servants of the Gov-
ernment alone.

SHRI P, G, MAVALANKAR: Who
will do 1t, and how will it be done?

SHRI SHYAM SUNDER MOHAPA-
TRA: Mr. lumaye has said that there
should not be more than 13 per cent
price rise in foodgrains The Dantwala
Commuttee report had once said .that
it was speculation on agricultural
commodities that wag responsible for
price rise in agricultural commo-
dities. Mr. Limaye will agree that
there are eight centres in India
today where forward market trade is
allowed. The AICC in its Bombay re-
snlution made a pious resolve that
speculation or satta should be comp-
letely abolished. I must urge Govern-
ment to stick to that resolution and
completely eradicate speculation or
the prospect of speculation as far as
agricultural commodities are concern-
ed, and then I may say there will be
some check on the price rise. If eight
centres have been allowed in India
for forward market trading, why not
allow Delhi and some other centres
also? 1f you allow satta or speculation
at one centre but do not allow it in
another centre, it is that  disparity
which brings in toto confusion.

Ir is possible to translate every-
thing which Shri Limaye has said in
a society which believes in regimen-
tation. But is it possible to trans-
late everything in this democracy? 1
have my own shocking experience
about manv developments. 1 find
that these things are not possible to
be translated. Now the railway
strike is on us. There is strike in
steel plants, students’ agitation, pea-
sants’ agitation. All these are hol-
ding the country to ransom. If you
allow industrial workerg to have a
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wage hike, what about the agricul-
tural producers, what about agricul-
turists, the tillerg of the 80il? I have
been in remote villages. There wages
do not exceeq more than even Rs. 2.
What about the adivasis. Harijans
and the toiling ‘masses who are groa-
ning under discontent in a country
like ours where wheat gells at Rs. 3—
4 a kilo?

SHR1 P. G. MAVALANKAR: On
a point of order. The hon, Minister
of Planning is not here. You also
mentioned about it I do not see the
Deputy Minister either.

SHR] K, RAGHU RAMAIAH: I
appreciate your point. “He told me
just now before going....

SHR1 P, G. MAVALANKAR: We
want either Shri Dhar or Shri Dharia,

SHRI N. K. P. SALVE (Betul):
The  Minister of Parliamentary
Affairg is the eyes and ears of Min-
isters

SHR1 VASANT SATHE (Akola):
Raghu Ramaiah may not be as hand-
some ag either Dhar or Dharia, but
he definitely can represent them both

MR. CHAIRMAN: 1 have asked him
to bring the Planning Minister.

SHRI SHYAM SUNDER MOHA-
PATRA: I belhieve our views will be
conveyed to the Planning Minister
through the Minister of Parliamen-
tary Affairs.

I think forward trading in agricul-
tural commodities should be stopped.
We should not continue it in some
centres  while prohibiting it in
others.

What about the price of coal? It
1s increasing. It is conditioned by
the Dbottleneck of wagons. What
about the price of rice and wheat? It
is again subject to short supply. 1
have a feeling '‘myself that the coun-
try is not insufficient in food sup-
plies. The question is of maldistri-
bution, I have not geen any marriage
party, any function, where things
have not been available or have not
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been served, if you can pay for it. It
is a question of maldistribution,
koarding and keeping things under-
giound, not bringing 1t to the people.
There must be an agency, strong
enough to see that things are brought
10 the market so that people can get
it.

Shr1 Limaye has said that parity
should prevail between the prices of
industrial goods and agricultural pro-
duca. Probably 1t is not practicable
because labour has starteq almost
campaigning for need-based wage,—
Now, the Planming Minister has arriv-
ed, much to the satisfaction of every-
body —We are msisting on a need-
based wage The country is almost
proceeding in that direction but per-
haps only tn serve organised indus-
trial workers. But what about the
agricultural workers today, the dumb,
downtrodden 'millions in remote vil-
lages who are almost unseen, who
are almost half-clad gnd unfed in
many places in the tribal areas, Their
cagse is not taken into consideration
because they are not organised at
all,

So, I, say it is not perhaps possible
to bring about parity between agri-
cultural produce and industrial goods,
between the agricultural and indus-
trial sectors.

He has aaid that fertilisers should
be made available to kisang with hol-
dings of less than 10 acres at subsidi-
sed rates. Very good. But we have
now been given to understand that
we have to depend on gobar gas.

Gandhiji thought so many years ago;
We have probably to go in for gobar
gas. I ghall urge upon the Planning
Minister to have re-thinking on this
subject, I it possible to take the
country to  economic salvation
through a centralised economy? Is it
possible by planning which comes
from the top to the bottom? Every
district should be taken a8 the unit.
Gandhiji thought of village as a unit.
Are we not feeling today that there
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ig something wrong in our Planning
apparatus? Now-a-days we are feel~
Ing the disturbance in every sector.
It is impossibie to meet the demands
of the people. If we can have a total
rethinking almost upside down on the
centralised economic and if we can
have a docentralised, Gandhian eco-
nomy. I think we can solve our prob-
lems to a very large extent.

If we have a centralised ecouomy
regional imbalances are inherent, 1
visiteq Czechoslovakia last year and
1 talked {o many economists there
and they also felt that if there was

centralised gconomy regional im-
balances werc bound to  be  there.
Yugoslavia is almost in the same

condition as we are today. There are
arcas wher, people are not properly
clothed They do mnot get proper
wage. They have a gifferent type of
Constitution by which areas which
are developed have to contribute for
the development of the undeveloped
areas That is why I urge upon the
Plannig Minister to have some think-
ing, probably by going for decentra-
lised, village economy. We will be
in a position to rolve the problem.

1 urge upon Shri Limaye to think
over this matter All the welfare
measures that he visualises are pro-
pably possible in a State where
everybody is conscious ef his duty,
right from the Prime Minister down
to the ordinary labourer, but not in
the situation which the country is
facing today. He will do well to un-
derstand trade unions, political géc-
tors ang agitations have taken the
country 1o rensom. Everything is
hound to raise the price of essential
commodities All of us should con-
sider how our problems could be sol-
ved and how things could be put in
proper order,

MR CHATRMAN: I find +that =a
large numher of members want to
participate The hon. Minister s
still to reply and Shri Limave also
has the right of reply. 1 should like
to know whether the House wants
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to extend the time and, if so. by
how much. We may have to sit up
to 6.50. I am told that Mr. Limaye
wil] take about 20 minutes and the
hon. Minister will take about 20
-minutes. I shall call upon the hon.
Minister at 5.40 to reply and ask Mr.
Limaye to reply at about § p.m. We
shall take up the next resolution at
6..20 and shall have half an hour for
the next resolution. I take it that
the House agrees with this proposi-
tion.

Y TAT T fqar:#srr(avg“ma) :
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=7 AR g A I 1 A= 6 73
TESTT FZT AT | ST F Teg1T AT i
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¥ 5T JEATT AT I@ F oA €T H
TFTT FTF FT TMGT 7L, 97 39 § 59
R a@r & IATHE AT AR |

oF A A% g fF oo gw
UF WAF dFz F ¥ rax @ § )
AT FAAT W AT TAE FT W,
I8 & TN AR TR FEIRTT TAT
AT | AT gH 7 feafy v weAr
T qrd &, ar Aw # o Ay 3gar
AT W FHRT W HOTF gar
§f7 g1 FET |

g AN et & oSWy ¥ X
AT T § | AT FY G wF T8
fw garn wfas gf=r oy ofr gy, feafy
a7 AT G0 F1F &7, A g7 10
AR ax 3w feafs #1 gy oas  F
wraar g R arEfas g%z 7 § 9
wraeer  feafy & o afeada
& o w7 agm@ A gw T ggar T
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g wdar 1 g /T F fEeE Y
fafewa afy s anx , Wi g fafear
T T TR, Fq qF W BN W
FT A F |

T e F wiw () ¥ wgr omr
2 5 Qu-wd & R A IEd DY
w9 ¥ WTE TIEET ¥ ¥ qAT
FraT o fas | 9 T FEE Y T TR
2 &y g T o WY e ax faae
FEAT I3T | FAIT TgT wree GHTIfer
frrgg A 1 g &t ¥ maAme A
g g s o & a7 w1
TFTSfET TWT AHAT | WK W TH
araAvag AT F AT a9 T’y ¥
A gW T TH NI A FTEE /T AT
F7 fegm AT q@ar | WY aw 2w
ag At 7T 1 § fF olreea stegw
q¥ fova=r &=t omar & 1 gw 399 Hiaa
a1 fafeae < &, afFT 7 78 3=
o5 Sam d37 FW 97wt fFew o
21 A W ORGE wA & g ogw
Free whrefen Y syrogy A @4V |
o faare o anfgg fr ga ag sqavar
frw gwe w1 fee g9 ag fafa
T g5y § 5 wqr Sy Mag ez
¢, & 9a a7 feaar garer 3 o aan
wraa fraifer #¢ 1 afer o Tam
Y WA #7 & A9gT FQ@ATE

F g7 a7 #7 ot 7wd 1 ¥ g 5
whgas w7 gl Ngga
TRt & el geTe M gwrAAr o
=1fgq 1 # ag T Fean fF ag awTT
frfasa o & @1, walq ov Yy A=
g1 e wfeas wewa W
gitreac 1gaw wr A= w) it
X & g v o feaer A
ofgT 1 Al a w0 o A fagrer a8 &
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wiwewcn shgge Y #hrr fafierer
X %7 %€ fagra A 1 T Iew
wagw afgw 9T, qr aEdw w1,
fafrar ®7 2 2 1 g SEE wwEW
ga & fifras v &, 3% fag A%
m:&mirfava@glmwiﬂ
Y AT T FATT P T TEY
www@mzm«m
ArarEg AT F wgErc A R E )

T ST ¥ T Wy § & owh-
ey quafew ¥ foo faos 51
oigaaT W vy wres | & Ry
A FT ATH AT AT ATEAT §, A
# sirat & FF Row & faad # A
mradfed zax suer a@ 4 § fw
fasredt §x7 7 77 @wt FFE 9€ ST
g1

1700 hrs.

o s a9 48 § 5 dseee
syaeqT ¥ AT ST wEE A =iy,
a8 W Ay & | Zw a9 qfew feafy
Ty @Y g o oF af feww
ordl ¥ W W IuF WA qwT
arfee | gary fufrees s fawmit &y
feA-Tr SRR TEAT O ) W ZA
w7 I vy
gt WY Y qlwrr BT & )

afra & T owegw v g fr
W A-ETE-SAAY @, AT IR W=
T 2| 99 IF T-ATE-SSN] T4y
T8 TEY TR | FRTE NS FEA §,
AW G § AT A F qrr oY
#rly Y NF T faeer g fr
A % afagt ¥ frw By —wed
FR W v § ) 3g we fr g
amnfaw gfvfeafa @, aofas sror ¢
qT YAV TV ¢, 98 FE FL A
Y feafaw xfy firar a7 a%ar |+ @
arefefier oW & ey 39 o A
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FFEH HT % § W g T § uiv
g it garhy wfaw Hfaai § o7 N
e 50 §F Ay wfesg v
=fed, gz wfaw =1 ofed | o= @
T = wE ¥ gavfaw af @R, ww
W & wiferw A w0 W o Hd
JEAAT AT AT FT qHH | Ay &
™ oS A e ® S gy,
wy s St wEaT & IaEr awdw
FETE

Wt Tagar (SF)  awmafy o,
o we form® o & St e waw & WA
T §, & SEET g F@OE | oW
27 74l % s F I WY 92 firawr
& AwET, g ANy Y gHedr
&1 7 ET §Y AT & 1 WIS AW WA
# g 7§ w0Er SR frEE s
gt 77 wwgd & wwwe A W Ay
wfomrmar d=r @ w€ § 1 @@ T
a-far AATeETE #71 Are Sy -
aferwr i aaeTsy TR zATAWT &
F«uﬁw‘aﬁmﬂmmalm
e w o vy o P g
¥ wiavE™ & W 9T gurd wury
Ty S A wEw T & afos qm
TEY TATTAT A AT §AT HY AT FI T
¥, 91T wog AT e FREE 17,
agd At & sHAfE SRR A
urz fraar < ¥, &fer ¥ quar sear
g fF = dFit &1 SR O ¥ Awe
ama= w1 wfearear dar @ @ &
9 7F 99 o fraE ¥ fav e
FFIT A A T ITHAH Fi(A T 9T
agy TAR, 3% fad onl Y =T,
fas a7t e, sfew 37 97 TEwr
faorely Ay &0 @9 aF M F WRT
GATT %Y GHAT FAT ST ] 0= qAHT
wfsrear 3T & & wwdt |

T 1 Wy o @R ¥ g
IqTe T ) ® ¥ | Ihw T =
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(=t T=FET] fordr fastely &7 T & wrared FHT FT A
=FTfEd |

Xg: &, dme T4Y faaar g, 9T 90
#r wfsargai g 1 v fAaeT & & o

g FHfsaEal 9% TRar ¥ #TeEr

FgEf A M AR T @ F f@r g

ATSTAT 713 qAT 39 ATAAT BT TTGTETTT

CqT An HY AT gAT AW § g A
FT IeqIg 97 F [T I A= q@

FTT F B |

qurafa S,

fauf arga arg w6 @ §~—a8i 15 a1

- gu yfwd fral €1 9T FroaTzive

gar o, afFT § @t aF @A F

{3

e 7@t a7 % § 1 3T 7T R Fm
gUT %, IAEA G aF [HIAT F
HaAT T AT §——37 FHET H H Y
oAty 91 g, 7§ I I AHE,
#Y IAFT ST F—3F ag  FT
‘Ffedt 7 3T HIHIT 32 7T 41 G g
agr AL gT ArAa ¥ oo fawa @
g g, wifs g F T[T @ F AR
A A fram F A g

my faay Y ¥ A "@Fver a5t T@T

§——az sgg & wulada § 1 I=A

g9 & W (3) H agr d—

“10 u¥E ¥ FF W@l qRI
frami &1 Twwgraar
I g 9T IEH
IqAST FAT AT A
g A e A 25 afaaw
EAE LI S 1 R v
T AT =TT |

gl % faqdr 1 wwAr g——
gHTR TOIEAT™ H g8 &I qrer o
FEl FRT 9L AT 75 67 G GEA AT FF
¥ ¥ AT WA R 50 BEEl wae
iz g —-afF e Rl 9%
500-500 ¥¥ & faseit & fa=r =7
Wi AT eTs

BA AAEATT -

& araar wedY Sy F e s@ar—
A GEY S F FAgel T AT I
& F9T W@ E, WA fa wredt S F Fagrar
FT AT FT ST WY F ) ACHT A Sy
Fr faareamo 4"t F oqw § A9
el S T ;T B AW & 4T 9,
e AT TAERR ANl & a9 Ig
EAAAT Ai, § IAY SAIAT FAT A
T AT AT T AT g
oy G Aifg ooy Saa g
F, B framl #1 7% BT TF |

$7t #Y A gy SATET A
2 fF oz feard gaEr @9 98 3
R | fad FEafy A & ST A

- @i Wy & gafer & A g

=T &1 FrAT "qIE F) AR AR
Ifaq Frma fauifeg 1 sr =nfzyr o
g ®1 Sraa T8 o W@ &, eI
¥ &Y e, o fergeam # 7Y fawr <@y
2 | & Qa1 Aggy FLAT1 g A% Frami A
TATIF TE THT T TG TZATAT A1 39
# oo oy afefeafy & s&8 ot sumeEr
yfefeafy o @wa @7 F1 wAveET ]
zafad v frae g e ag femar sy 7 =
wyeqrd @1 a—(F) F (F) TF q|®
@I AEA & 3@ KN HAW UMW
F7AT FRET '

TF 3T g3 A FAT a——TFRK
& qm wez feoRdz #1 am@r nFE
FiF o g g i@ AT 2 %
ITH Tz ¥ fgemi § S Ag §—
§ =rgan g f5 5@ 9w w1 F & fag
smgfaa qar sgfag SaefaEt at
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qare frar s, qfafe feam @
aere firar w1 g ¥ whe
g1 FF A& ¥ A% vy Ay
W %t o o 9 Ao oo
AT AR A Id | 59 GURTT F7 97 A
§ fF wT WR AU A e owv 2
AN vy AIgh A aH aT7AT famrr
g w99 ufy Fagd N a@ A
3 R TUATH T FTY A T ¥
FfT IETCAT famedT 8~ W A% ATHI
F ywT § a7 AT /@ o0, w18
et @y free w@ ) 99 aw gw
Frerrag AOF w19 /g A A9 A%
Tw A feaf- ¥ & g @ amer
& &, Fogrer 9E wr A A%
AN 9T & WeAT FHIAT A SUTET
FAFY AT )

7 wext & Ay § wyg oy Y &
AT FT AREA F7AT 3 |

W Ao TTo AN (TEFTIA) :
gamfa St @™ gwmw & ot fafw
qraard & o3y Pt w1 gagafa adr
Frawdr | YW IR WA AR
fap sy ®r8 o1 fHory wadRE & =9y
faq 707 ¥ 39 1 FATETE FW A9
EAR I A

ar qar ag @ Ay Praifea
FT & Ty 9Y fraw o= fear W,
76 ¥ 86 w7ar @g ¥1 WA fraify
fFqr WAT FIEIAT 9T qrEE @
TS T R ST e F9Y, OF SR
ag ®r & foar o few AT g
favar fr frg i aa% & fag o
ify fraffra #t of & 3@ T T
# i giaar qreT TG gE 1 A
AT I AT IAHT QAT 7 fear
Iy &) T W OF T & W g
s wiaw & whr o o dur g ¥
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ny fawd Y ¥ aga @ o W) &
& fovr o1 fawy @Y oy S feR A
a® FEAr Awar ¥ fr ow W
faare & forg A o9 wwmr A
fr nr  oFdfEn foeww ® fag
ur sy g% fear sy Aww W
awwtfAT gravat T qg § 5 gn Aw
Ao A% faws® ¥ SqTEy WHA 7 wAT w7
S 7 ey w18 Qar folg & Bwd
g€t AT ® ww fAN, SAETETT )
TEVE AU AT F 9Tg ATy
B o W gfewm ¥ ogw frere
F7T AR § | AT quAT gare og ¥
& ow FAE A fowr @ wd fay
7 % vaw adwr 9% 2o fr o
FET A IYHRT AT AL IT AT SET
AT F FY DT i TR ww T
#, T HY Wi suvE ¥ fer FTeHaRTT ®1
e g, aweqfy o # gt WY
FETT 2, YL AY TIHTC FT AEA
&1 =mTd s & g sH aw
A 2y arfer S iy geady wedrds
&1 1 ITAT A §¢F 7 9T wEeqT QAT
=nfen & @ S w9, UET,
gavgfa o senfy 37 Froawra FY far
sorr WY fR omw ¥ 4 aw am
T A W B o s &1 e
ST T Wi g MY A I Fw
[Ty qTAY ATGIT TED ¥ A% I9F)
Ay @ 1 wfra gEr oW o ?
oF WY a9 a8 FIFETET B dweT ¥
frr s s A 37 3, T g 9%
T o 2 oige 497 @Y O A
wizarzal & fag oW 3 § AT 9%
FEY QY qEr FTET @ FART

forarar st w2 FeAr Aar @ aw qawy
¥7 3 § 1 o g v ¥ By ower
T foaAT At &, & w9 agr 9 awgd
dar FYA ¥ IR FERA FT X
@y o a¥ A =yt ¥
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[@ dvo wizo qew] W w8 1 v frderd e wolt

w54 wX ¥ I§ aNT I, A
T e § I Fir Iy sarar ¥ sawr
HATHN Y §F | TEY w7 Aawy 9% §
W gAY T ool gATd draT
WA ¥ aezawon ¥ wiivw ¥ wivs
gfrad sm +@ § 9% I W
WA qur Y wifgr WX
N 19 gARE ®Y ff I@ TOF ¥
[T qEIg A AA Yoy FEAY
g | M WG FEF & AT
wreafs #1 fag fuife s @ }
T A Y agaam g afy ¥
ste-arRfor g g 0 W oaw ¥
¥, 1§ @i 9T § 98 § stw-wrwar
Y ¥ 1| A FF aqW ¥ & saedr
EF FA A oF faq qeiae §3 ¥%
i AT & gew fratfe a2 3 M)
g ¢ fi5 aoroardy sqweqr Y A% AT
W gy faw € Afew g
wd A &« Ara g dw ¥ ghfew
getafrdas &1 & ol q# gaw s3
¥ A v ) §, § gwwd ¥ Aq
W& & g frdgw som g g 5
¥ WA Afdr w7 Ftags #@w
qET TC AP AR FLATHY AT T
& qgesT TT Y|

ST AF KAWL F AAH T qEEeW
> &g oy AT I FTAT 4 AF W
rq g3 ¥ ga ot #g § B At Aq
1 ¢ 78 e e g e At v
¥ gua g 1 freaad fFed Fax
§ 7 gewven we feer g
¥ o woigrdr ¢ wrelr @ S g
gra fraifaa v wraT A giaar )
43 &1 T ¥ fywRera qfeas &
HTEY & ST I A A wT Ry §

SR W A W AR A feard
wrm we & ford e gfa & &

§ A fox ag foedard wram o @
W e o @ O g §
Fagd @ geae, wdardY, wEdarly
QW a1 gwar § | gEE fag W W
gfeay 97 43 § W A gy
gz At 33 § 97 ¥ farrard Ay =y,
Ay Afrwar 1 aravaTa S wife,
AN Agiad @ wifge avr &
as g §

Bt zor 7 Wy faws Y 4 ) fow
IE F AR T, WS qEg ®
forg weama wesT §, g S AT A
& frg o oYwr § few sav g5 @
T TE Y | g §F F fAfaA s
aAEAT § |

5 Fea fag (@rferarege)
AT qigE, Ig  ATR-wRgS
Tieqaa N § @A wgham ag7 2
Wik @F fag feaar @ w51 9 ag
w5 § 1 AfFT OF W19 § WS FI Angar
g fr feardelt & awa & ur fawew o7
oIT Z2¥ anq ag woy Py QST
g B W 1 ITH R
F® & fre ag b W}
wror ot fafeeer Aew 43
g¢ &, S #& wid vzwm f=
wrehag & 7ea ¥ ag cenfr frfvec
w6 wrgfaw § xq & 1 ww Al ¥,
TN FTEAT FIT AT AR, -
Frey wafmoe syl i § ST
TE Y ——ag T AR 0 ag
st AV qC e gl § g
w9 | wrfaw & oY Ao
§ S gw oww wex ¥,
i 0 wofeat § o o™ wuw
TRY §, GHATA, W FH INCA vqrET
wid o arr ot gaT IaT o ard
¥ o § wg ¥ Afer @ aeeww
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29 T A ¥ gEwrw griew Aff w3
% fr gefafre f 1 Sl &
R Az 77 § fr AAfaw  wEdfas
@ e ag slwame § W=y oy
sk wisfeafar §1 s fg e
T 69 § av @y ? I g
Y FITET FHA, FIYA qWE AW ZOF
T FW A AT § I¥ AHL FET
7g g F1g X g g g4 frer
gitrer § wredor Wi 3ady Ao 571 forewy
T A Y @ | T fag w5
S ¥ FH AT AT a9 AR FH

AT | (SAq™) I T AY AT,

=y 3y faefas frefas a= Hifag
AT T GHH T § A7 & oy

# g W A wqvgar g v owy
oy ot ot 78 I O S a E 97
wifasr ards MY & for o aga gowgr
ST wewar & At 912 aw 9 suTe W@
FFT AT FFAT | TF avw & vy e
7 ot wear § e ol o gardy g
s dcx § AfRT guTdr Ao
g & P s S0 & ot W g -
479 # TR &7 feiww F@ 20
9™ a8 97 fF Glitweag o §, Y %%
F & 7z gEd W0 A owRS W
foefim @ ¥ Ifew w9 39891 3T
& @ 1 WY gEmr @y A
foraer IS § 99 93wy w Y dfem
Ao & o oF RS G 3z
AT WY fagram oo § e e F o9
fag forrd g EE Ear o S
ag W a1y & e wrad aifar 2@
sy Wik gaw fawfort «r QueY
¥ O W 80 T WA F WK
20 TTEz wgdh ¥ wrgly W wifguw
wAeEr ¥ g1 oY ag el Y aver g
Afer R wr R fr mﬁ%wtm
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wiog & ag 7 g W | gEfAy AT
g § 5w fefgeqmm feew &
ITE WA a, g favew aw |
ot el WA e ad 2
Rew ¥ gond w@ vl fawew Wy
ave wEdh ¥ ag AL W
= a8 ®xh | W w3 owy
FRZATLINT ¥ IF AT B AT A
o w30 wmam g w9ifE
figey gTeaie fAgms ool &1 -
o A0 anfar § & oy dae farew
& ot faar<or sy w9 ofr e o
S | 7Y A S grer weiy e v 2
FEX B AT 30 @ e i faerefy &
W 70 TET AT AEW AW«
frardt &, wafe amt § § gowr aopw
Fe2 1 #g g sAfwaw safeder o
O ) W 70 9XdE Ny Sw ¥ oA«
et 1 dET AT R

Fg1 T § fr Req mur fraws
| AT 1g W & fg wow A fay
9T, 99 #Y wfaw g X AR AW &1
¥ wiw § fF woE & waraw 1€ WK
aOFT I A | W9 FT A feard-
ez §, w9 R 7Y fgamad o § A
g I9 F qAAF 9T A e
= OtwA 9T 19 $Y FaAT 997 37 TP
fir T A FT AW T FE AT’
WrSFEA SqTaT & g | WU WIS
A ¥ afY § @ wrEw o e 7 ww
e w37 ? aga & A1 QT 9 W
T gU & 9 FEY 2 Fr Srewwm sw 1)
q WY ¥@ wEATAA wrEfaq ¥ w9
fradd? areia o it o1 feiequs
aga weeT §, Afew 7 37 ¥ Tw@iw
wEm f5 ag a9 wfqdt = =% f5
W $7 F | W IRy A
FQT & A sivewwe ofr a3l | fardndY 2w
el i vy fe s v &
forg & ara ¥ & fog Larc & 1 rwwma
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[sfr et fare] frs % fordy o woedr & 1 fime WY 3§ Aot

%1 ww o ¥ Frereer oo fod e O fAX f o awd § fr o ond it

wh i wor o § I #Y g SaIas ) g Iy

qray #r ey afr § fw so wiw
feaae o Wit &, bl doer W@
feaw e wr Ty @) Sw T R YR
w7 A ww gwur | I9F Y S
=iy | el o oy Ay w7 wR-
AT T T WV B o v Feargd
AT TEAT WIT BH $T 51T HY QirFeare
d€T FATIT AT HITE ANGR Fi
FTATT F AT 200 %o few & Femmar &
g wdEar 9@ @ 99 €T Ard wrwaAy
FET & A+ 7€ | qF BY AIAT G A
At w1 T QR | A BR A gEae
ZrY | gafady o faaw afes § o
= dEar wifgd

A9 OrT 93 ¥ 9 g w F
FEc A AT IR I AR, A
el Aty § wfeT 5o g =
d2 *Y TR AT FCO AT W FF
@ & fr 15 qwde & SgiEr 7 99 |
a2 5oy &
ag v 2aT fr fra & S W ATE
seF G § 7 w0 A 87 e
7wy w27 § 5 15 vz & smE
7 WGE ° AT 40 TEHEZ AN WA IJgE
¥ ot wrew & A ®@ @ & 9 T
rafoasr soifediw ¥ @F , q@ q@1 42
Aferer AT TF /L) AT B KF
nEE AW F & A, 9T § FH
TF7 & [7C asx G A7 g1 | oS
e § aF  Feet ererer @Y fasaT
¥y 9T 32 Wy SAF A OF w0
2 o wTordy O qwA § 1 QY g FALA
miar & 7 59 w1 s WY QFAr g )

# s § o g i et
£ 1 g vy w2 Tl ¥ wwd ot fedew-

cfan fafreey gead s e X
WY Wy ¥ QefvreaT #1 Fedew w1 5T
fear g ag ww §, @ W g wow
X | T 139@T F 25 @
FX ) T NS 7E W9 T, FF qrni
gy ar A WA

*SHRI E. R. KRISHNAN (Salem):
Mr, Chairman, Sir, I rige to express
my views on behalf of my party, the
Dravida Munnetre Kazhagam, on the
Resolution of Shri Madhu Limaye de-
manding that the Government of
India should re-cast itg policy with
regard to prices and agricultural pro-
duction, This policy should have as
its basis the following criteria;

(i) electricity rate per unit for
agricultural purposes ghall
not be more than ten paise;

(ii) fertilisers shall be made
available to the farmers with
landholdings of less than ten
acres at subsidised rates;

(iii) the Government shall take

the responsibilily of purcha-

sing cotton, sugar-cane. raw
jute, foodgrains and other
produce at support prices
which may take into account
the Cost of production plus

a reasouiable mergin for the

farmers;

(iv) there shall prevail parity
between the priceg of indus-

trial goods and agricultural
produce-
(v) fluctuations in foodgrains

prices of more than 15 per
cent shal] not pe permitted;

(vi) the irrigation shall be redu-
ced by 25 per cent in the case
of land-holdings of lesg than

. ten acres.

*The uriginal Speech was delivered in Tamil,
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I“do not think that anyone in this
ouse will have any hesitation jin
sccepting the above laudable critenia
as the besis for the agricultural po-
licy of the Govertunent.

8Sir, the Resolution of Shri Madhu
Limaye is of great importance in the
light ot the inaffective palicies of the
Government. Since the Government
of India could not effectively rnple-
ment the policy of whole-sale wheat
trade take-over, without any sense of
remorse the whole.sale trade in
wheat hag been given back ta the
private sector. Thig is @ standing
monument for the ineffeciency of the
Government. Here, I would like to
say that there are two fundamental
reasons for the Government’s failure
in whole-sale wheat trade. The land-
owners and land-lordg belonging to
the ruling party have not been ex-
tending their willing cooperation to
their Government in  implementing
his policy. Our Planning Minister,
Shri Dhar, must be much more con-
versant with the socialist policy of
Russia and how it is being implemen-

teg by the Government in Russia
than any of his colleagues in the
Government of India. The ruling

party members and the Government
there are working in close coopera-
tion and co-ordination. Here in India,
the ruling party Members are more
interested in the slogans of socialism
than in implementing the socialist
policies. By the Government's ac-
tion in handing over back to the
private sector the whole-sale wheat
trade, it has been proved beyond
doubt that the ruling party mem-
bers have not cooperated with the
Government in implementing suc-
cessfully this policy. The Central
Government usually blames that the
State Gov-rnments have not been
euthusiestic in the procurement of
wheat, Except in Tamil Nadu, the
Governmenty 0f the States are in the
hands of the Congress Party. I would
Yke to know what action has been
teken by the Central Government
againgt the State Governmenls in

77 L.8§.—~38.
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the hands of the Congress Party,
which havg failed to achieve the tor.
get of procurement. Similarly, the
Fooq Corporation of India. entrusted
with this duty, is alsc Central Gov-
ernment undertaking. It will be in
the interest of the country to wind
up this organisation. Besides func-
tioning ineffectively and inefficiently,
maipractices, nepotism and corruption
find the breeding ground in the Food
Corporation of India. Y should say
that the Food Corporation of India
is pothing but the traditional octopus.
1 would like to know what action has
been taken by the Government to
make this organisation work effi-
ciently.

Sir, we are confronteg with serious
scarcity of foodgrains, drought and
famine all over the country. It is
known to you, Sir. that 70 per cent
of our cultivable area is dependent
upon rains. In many States, the
land-ceiling laws gtipulate the ceiling
of 54 acres for thig land. The culti-
vatons are not tilling this land be-
cause they are not getting remunera-
tive price for their produce. This
hag led to a fall in agricultura]l pro-
duction. I would alss like tg refer
here to the Government’s unimagina-
tive agricultural policy. Punjab has
all along been a surplug State in
agricultural production, But, now
the Central Government have ordered
that all the land falling within 8 kilo-~
metres of an urban centre with 10000
population will be treated as urban
area, Jt is common knowledge that
the urbap land fetches exorbitnat
prices and the taxes on the urban
Jand are also considerable. Conse-
quently, the farmers have stopped
cultivaing such lands. This has re-
sulted in a steep fall in agricultural
production. There mey not he anv
surprise if Puwajab becomes a deficit
State in the coming years. It stupi-
files one to think about the future
agricultural production in  such cire
sumstances.



383 Policy re. . .~ .

[Shri E: R. Krishanan].

Recently, eight Worlg Bank experis
under the leadership of Dr. C. D.
Ingold  visited India. After having
witnessed the agricultural progress
made by Tami] Nadu and the interest
being taken by the State Government
in achieving such stupendous  pro-
gress, they - have complimented the
State Government. It will be perti-
nent to point out how tne Central
Government khiave been -assisting the
State Government in the 'matter of
meeting the agricultural inputg SO
that the present production is sus-
tained, During the last agricultural
season, the requirement of chemical
fertilisers for Tamil Nadu was 1.75
lakh tonnes and the Central Gov-
ernment assured the supply of 1.60
lakh tonnes. But, actually only
37,000 of fertilisers were given. How
can you expect the State Govern-
ment to maintain the agricultural
production in these adverse circum-
stances? For this season, our re-
quirement 13 1.30 lakh tonnes and
the Central Government ‘have as-
sured to supply 1.18 lakh tonnes,
1 appeal to the Planning Minister that
he should exert his goog offices to
get the actual requirement of Tamil
Nadu so that the Tamil Nadu con-
tinues to be a surplus sta'e ipn food-
grains production and to be a source
of supply to the deficit States in the
country. Onlv recently the State
Government of Tamil Nadu supplied
foodgrains %o 5 deficit States in the
country.

In Tamil Nadu there prevails an
atmosphere of peace and amity. There
is no scarrity of foodgrains. It seems
t#hat the Central Government are
showing signs of intolerance towards
Tamil Nadu. FProbably thev want
to make it hot{ for the D.M.K. Gov-
ernment to continue in power. There
is a rumour that there will be a single
rice -zone for the Southern States.
This will naturally deplete the sur-
plus of Tamil Nadu so much that it
will become a deficit State. By
lifting the ban on the movement of
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coars grains, the Centre has created
an uneasy atmosphere in the State.
The price of coarse grains has gone
up so much ang in consequence the
price of rise has also gone up. The
State Government has proposed to
the Centre that it may .be permitted
to impose 50 per cent levy on coarse
grains to curb the abnormal rise in
the price of coarse grains. The Cen-
tral Government should expedite its
accord to this proposal. It is not
merely a questioy of creating diffi-
culties for the D M.K. Government in
Tamil Nadu. It is a question of keep-
ing Tamil Nadu as a surplus State
in the interest of entire nation. In
Tamil Nadu, nearly 6.5 lakhs of
pump-sets thave got power connec'ion,
which helps a great deal in boosting
agricultural production, But, on
account of coal shortage, the power

generation in the State has come
down. Secondly, on account the
freight increase in 1974-75 Cen’ral

Budget, the coa] price is likely to go
up, which in turn will increase the
cost of power generation in the
State. I would like to point out that
coal supply to Thermal S:ations in
Tamil Nadu should be t{he first-pri~
ority of the Central Government.

Dr. Normal Borlauk, the world-
renowned agricultural scientist, who
has own Nobel Prize, has pointed out
that, if the Governments of the coun-
tries do not pay adequate attention to
agricultura] produtcion, there will be
chaos throughout the worlg and the
Governments will not be able to over-
come such a gerious situation. I
should say that Gujarat ricts and the
present riots are a precursor. He has
also stated in unequivocal terms that
the politicians and the bureaucrats
sitting in air-conditioned rooms will
not be in a position to realise the
pangs of hunger. He has also con-
demned that such™ people should be
entrusteq with the responsibility of
formulating worthwhile agricultural
programmes. In 1980, the popula-
tion of our country is expected to 'be
66.8 crores. While the population is
steadily going wup, -the agricultural
production is declining. . It  seems
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that neither the family planning pro-
_grammes of the Government nor the
.agricultural] programmes have been
.successfully implemented, I would
like to know how the Planning Mi-~
nister is going {0 meet this grave
: situation, -

In a recent Press Conference, the
Irrigation and Power Minister has
- awvarned that the electric power situa-
“tion next year would be grave. He
has also stated that Tamil Nadu will
be the worst hit in this power shor-
tage. It looks as though that the Cen-
#ral Government run by the Congress
Party are intent upon creating food
scarcity ip the State. 1 say this be-
cause the coal supply to Thermal
plants is quite unsatisfactory. The
. supply of chemical fertilisers to the
S ate is inadequate.

The Centra]l Finance Minister, Shri
t'Chavan, hag .recently suggested that
“the States should increase the power

rates. the irrigation rates, the land
" revenue rates pte. in order to aug-
- ment their resources. I would like to
refer here to what happened when
the State Government when the power
rate was raised by one paise, When
the State Government raised the rate
“Trom 9 paise to 10 paise, there was a
- violent agitation in which the ruling
Congress Party: members, the C.P.I
Members and the Old Congress Party
“members took active part. They
-were keen to discredit the D.M.K.
* Government. The ruling Party mem-
“bers talk one thing here and when
“fhey are in opposition, they just do
“the opposite.

There is a proverb in Tami]l Nadu
“&hat the pangs of hunger are perni-
~cious. The present agricultural policy
+0of the Central Government portends
:a bleak future for the country. When
“the Government at.the Centre cannot
“formulate meaniigful programmes
and implement them successfully, I
~wonder whether they will be able to
“dmplement the suggestions that have
"been made by Shri Madhu Limaye
“in his Resolution. I hope that better
=sénse will “dawn upon the Central

- — —
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Government and they will take a. fresh
look at agriculture and foodgrains
production. I would like to warn the
Central Government that .they would
wake up before the situa.don over-
takes them completely. Before I con-
clude, T would appeal to the Planning
‘Minister that he should assist the
State Government of Tami] Nadu in
its magnificent efforts to sustain agri-
cultural production in the face of all
odds. 1 would also request him to
incorporate in his agricultural policy
planning the suggestions that have
been made by Shri Madhu Limaye
in his Resolution.

THE MINISTER OF PLANNING
(SHRI D. P. DHAR): Mr. Chairman,
after a long debate my turn has come.
At the outset, I should like to place
on record my deep appreciation of the
spirit that underlies this Resolution.
I had the pleasure of listening to a
very constructive speech from the
Mover of the Resolution. Shri Madhu
Limaye and also from a large number
of hon, Members of this House. The
debate on the whole reflected the
mood of the country, the mood of
questioning and anxiety of seeing the
inter-connections and of finding a
way out of our social and economic
crisis. If the Resolution had been
somewhat differently formulated, if
the Resolution had been concreiised
in a manner that one would look upon
it as a measure of consistent policy, I
would have no hesitation in accepting
it. But, unfortunately, the Resolution
has been split and enunciated into
categories in a manner which makes
it difficult to accept it in its present
form. Nevertheless, we welocme the
underlying spirit of this Resolution
which displays a justifiable anxiety
about the price situation in this coun-
try, a justifiable anxiety to find ap-
propriate remedies for this difficult
situation. =

Broadly, I would submit, the Reso-
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lution could be divided -into three
analytical categories.- - In the first
instance, and this was also the

desire of many other hon. Mem-
bers who have spoken on the Re-
solution it is that socially useful
production should be éncouraged
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by & fair pricing policy which s
remunerative, by providing the pro-
ducer, the agricultural producer parti-
cularly, with besic facilities including
subsidisation of inputs ete in jirriga-
tion, fertiliser, power supply and other
related matters, The second category
would be that the gystem of distribu-
i1on be such that essentigl commodi-
ties are made available st reasonable
prices to the common people, and the
third category, in my opinion, would
relate to the need for the State to
play i1 important and vital and, if I
may say 50, a dominant role 1n a secu-
ing the surplus for proper distribution
at proper prices, and again, mole
particularly, to the vulnerable sec-
tions of our people, These are prin-
ciples which are unexceptionsble and
1f I may, without hurting the feelings
of any hon, Member, submit with all
humility, these are the very princip-
les on which we have endeavoured to
formulate the Fifth Plan. It is :no-
ther question that the Fifth Plan has
been formulated in times of dis ress,
i times of stress angd strain and that
it has been affected both by inte nal
and externa] forces which we h-ve
not been able to control But, what
1 pleag with you is, kindly pay some
attention, if it is possible, to some of
the underlying policies which we have
tried to portray in the Plan as far as
these matters are concerned. Mr,
Indrajit Gupta gsve a new dimen-
sion, which s also fundamental, to
the question of prices He was con-
cerned. as were many of my collea-
gues on this side of the House, about
the rising prices. The prices show
no abatement, show no signs of ac-
quiring gsome stability. The question
of prices is one of the most essential
aspects of the Plan policy that we
have enunciated. We have said that
unless and until there is stability in
prices over the five yesr period for
which the Plan is made, it would be
extremely difficult io sustain the pro-
tection and the formulations whith
have been envisaged in the Plan. 1
meke no secret of it that unless an
endeavour, a collective endeavour, a
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nationsl effort, is made in this divec~
tion, the very objeciives of the Plan
meay be in danger. Therefore. while
1 pleed with my own coliesgues, Lk
would also, in all gincerity, plead
with my friends in the opposition to
find ways and meang of making their
contribution to giving some stability
to the price situation.

SHRI NOORUL HUDA (Csachar):
Sir, an a point of clarifiaction. Would
ne not change the economic systenw
tself?

SHR! D, P. DHAR: I know the
philosophy that jnforms Shn Huds's
mind and, if 1 may ssy so without
hurting his feelings, I am not illiterate,
as far ag that philosophy is concerned.

SHRI NOORUL HUDA.:
suggest that,

I did not.

SHRI D. P DHAR: I think that was
mvolved 1 his question But may
1 say that fundamenal changes are
necessary? Unless we fundamen.ally
make changes in the structure of so-
clety, change the structure of the 80—
cial relations both in the agricultural
and other sectors, 1t is not possible
to bring about the desired results.
The only question where perhapyg I
and you differ 1s how to bring about
those changes, and that would take us
into a controversy which, I think, is
not germane to the consideration of
the present Resolutjon,

1f I may, in order t0 pay my res-
pect to the sentiments which the hon.
Member, the mover of thie Resolution.
has categorised in this Resolution, 1
would move Quickly to some of those-
items and place my viewg for the
consideration of this House and for
the consideration of the hon. Mover
for whatever they are worth,

The first part of the Resolution
suggents that essential articles of con-
.sumption should pell at onk and a half
times the cest of production, inchwd-
ing transport charges, taxes and pro~—
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fits. As far as thix particular sugges-
tioh advocates 8 certain balance or
pleads for a abridgement of the dis-
tance between the prices of the agri-
cultural products and the cost of arti-
cles of consumption, the selling price
and the cost price of the articles of
mass consumption, we are in agree-
men; with that. But, it i3 not possi-
ble., as a matter of fact it is impossi-
ble, to think in te:ms of bringing
about an arbitrary parity, an arbi-
trary formula of determining this
price at the level of one and a half
times. You will see, for example,
that the prices differ from commodity
20 commodity. The component of cost
alsg varieg from commodity to com-
modity. As long as the intention is
that essential commodities should be
made available at fair prices, the prin-
¢iple is accepted. If I may say so,
it has been discussed at great length
in the Plan document itself. But, as
1 submitted, it would not be posgible
to accept this principle in the man-
ner in which it has been spelt out in
the first part of the Resolution.

Let us take a number of examples
or illustrations Let us take the case
of coal; let us take the case of kerc-
sene. 1f we apply uniformly the for-
mula of 1} times the price, then, I
am afraid, this will act not in tavour
of the consumer but will go against
his interest, -

The second part of the Resolution
states that there ghall prevail parity
between prices of industrial goods and
agricultural produce. Here again, it
would be difficult to conform to a
strict formulation ag the one made by
the hon. mover, namely, to have ab-
solute parity, to apply it as a cons-
traint. 1 do agree that there should
be reasonable parity between agricul-
tural and industrial commodities be-
cause this is a principle which was
accepted as a policy matter for the
Fifth Plan and this element of rea-
sonableness in the case of bringing
about a certain amount of curing of
the invidious imbalamice in the pri-
ces 0f agticultural and industrisl
commogities is, ! think, a very sound
principle. It ¢ an objective towards
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which we should work. It iy an ob-
jective which, if it is ignored, we can
do yo only at our peril, because it is
connected in a large measure with
the question of stability of prices.

Here, 3 fundamentsl question arises
to which I would like to draw the
kind attention of the House and, parti-
cularly, of Shri Limaye. As has been
said, the contribution of agriculture
to the gross nationa} product is of the
order of 49 10 50 per cent. 1f we
look at the investments which have
been made in agriculture. we find that
there has been a uni-directional of
flow of resources into a agriculture
without our making any savings from
the agricultural sector for investment
purposes, And the essence of growth
is the capacity to save., The agricul-
tural sector—I do not want to go into
statistivca and figures ang bore my
hon. friends here-—has been the reci-
pient of a very large investment in
the last four Plans, Now the ques-
tion that arises is what has been the
pattern and the form of investment
i agriculture and what has it led
us to. There is undoubtedly a great
increase in production, there is un-
doubtedly a great improvement in
agricultural practices. But is it not
time when we should coasider the
question of taking such meagures
which would make resources and
savings available for investment from
the agricultural sector? Now I would
draw the attention of Shri Limaye
and other friend; to the very exhaus-
tive and very able studies made
by the Raj Committee on this gues-
tion. Here we have also to ask
ourselves perhaps the inconvenieni
question as to whether the new
investment structure in the agricul-
tural sector should nol benefit those
segments of our community in the
rural areas who have not been the
recipients of the benefits of these large
investments. My reference is to the
wmarginal farmer, to the small farmer,
to the middle farmer, to the landless
labour. Unless and until we are able
to move these large, deprived sections
of the rursl community into the main.
stream of the production apparatus, it
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will not be possible for us either to
make a dent in rural poverty or to
be able to gather the necessary sur-
pluses in -agricultural products for gur
distribution system. The Fifth Plan
may be condemned by my respected
friend, Shyamnandan Babu. who, I
know, with a sense of anguish, has
already written the obituary of the
Fifth Plan. But I am rather an obsti-
nate optimist; I have not developed
yvet the capacity to be ag pathetic in
my atfitudes towards development as
Shyamnandan Babu, with his vast
experience of planninig has.. There-
fore, we have to see that these im-
balances. which have occurred in the
past. in the entire investment. struc-
ture are rectified, are corrected, in the
policies that we pursue with regard
to agricultural production in the Fifth
Plan period. This is exactly the stra-
tegy that the Fifth Plan is woerking.

18 hrs.

Now I would warn my friends on
both sides of the House that it is like-
ly that, in the absence of awareness of
those who really want to serve these
interests, if that awareness is ldcking,
then these investmrats will again go
and find division into the areas of the
affluent and make them more affluént.
Therefore, the problem of agricultural
development is basically, essentially,
a problem of re-structuring the entire
social base of agriculture. Lock at
the most promising areas of our coun-
try. Look at West Bengal; look at
the Indo-Gangetic Plant took at Bihar,
Eastern UP, etc. They are literally
sitting on top of a lake with so many
rivers flowing through them. But
look at the land system that obtains
there. Look at the tenurial inequities
which are so utterly and widely pre-
valent in these areas. How can you
think of increasing production? How
can you do it if these social barriers
to production, structural barriers to
production are not demolished? And
how can they be demolished if you
can shout at each other but not find
areas where we can combine, join to-
gether for purposes which, as far as I
know, all of us. have declared to. be
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common to all of us, in this House -
and outside the House. Therg may be-
doubting Thomases in our Society, as-
there have always been and Mr.
Noorul Huda, when you see a little-
more of life as I have ang grey, with--
out becoming bald, you might see
some sense in what I have said.

SHRI NOORUL HUDA: May I put.
a question to you?

SHRI D. P. DHAR: A little later
Youth is impatient; but you might
exercise a little patience.

3922

So, these are the directions whick
our policies sghould take in the field
of restructuring the Pproductive base-
of our rural economy.

Now, the third quetsion which has
been raied by Mr. Madhu Limaye is,
this:

‘Fluctuations in foodgrains prices
of more than 15 per cent shall not,
be permitted.’

It ig easy to say thig but I am afraié
I have not been able to achieve this is
spite of the fact that some sort of
ceiling, some sort of upper limit has
got to be evolved so that the prices
do not run away. But this depends
on quite a number of things. 1t de-
pends on the fluctuations in produc-
tion, either due to weather or other
causeg or other caiamities. But in a
more fundamental sense what we
have to think of is that we have to
build a viable and an honest system
of distribution and unless we have a
distribution system which is avail-
able to protect the interests of the
vulnerable gections of our people I
do not think that we can achieve
what we have set out to achieve,

I think the whole thing will floun=~
der if the concept of distribution sys-
tem ig allowed to flounder. But,
how do we feed this distribution sys=-
tem ? Thig system, as I said, was at-:
tempted.

Shyam Babu, I made a complemen-

tary reference to you and, in your
absence, but Prof. Dandavate had the -
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absence. : : '

The - fourth part of the Resolution
relates to the Government taking the
responsibility of purchasing couton,
sugarcane, raw jute, foodgraing etc.
at the support price which may taken
into account the cost of production
plus a reasonable margin for the
farmers.

This, if I may say so, has been at-
tempted—I do not say that we have
succeeded. My hon. friend, from the
D.M K. Party has severely criticised
the Food Corporation of India. Well,
it may have its own faults. But, the
Food Corporation of India hag its
origin in this context. In addition
to what is contained in this part of
the Resolution, we have, similarly,
got the Cotton Corporation of India
and the Jute Corporation of India.
I do admit that it has been mentioned
by a large number of friends that the
operation of the Jute Corporation or
the working of it has not come up to
our expectation. Some fundamental
changeg in the structure and its func-
tioning have been recently made. We
hope that with these improvements,
the functioning of the organisation
will also improve: The purpose that
lies behind this part of the Resolu-
tion of Shri Limaye is sound. It is a
very valuable objective and, if I may
say so, the Government is working
on it—towards the achievement of
this objective. I do not claim that
it ig free from faults, from defects
and from inadequacies. But, the in-
tentions aré clear and, I think, that
wherever we find such defects or
shortcomings, we shall do our best to

remove them,

18.09 hrs.

[MR. SPEAKER in the Chair]

The fifth part of the Resolution
talks about electricity rate per unit
for the agricultural purposes which
shall not be more than ten paise.
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Now, I am rather, if I may say 'so,
somewhat surprised that person of
the ability of Shri Limaye should
have made a suggestion in such a
capsule form. I think we have got
to take into account one-thing. It is
not vague; it is very categorical buf,
what I am objecting to is its lack of
vagueness and it js utteriy categori--
cal; there is a smugness of relief be-
hind this particular proposition. If I
may submit, in all humiliiy, the facts
that go into determining .the price of
power show that most of the Stale
Electricity Boards become conscious
of this fact—the Finance Minister, I
am happy to way, is present here to
support me--that they are now in the
red and they are running in huge
losses and so, the cost .of production
of electricity has got to be met at
least in certain cases. I do not suggest
that we should have any extra pro-
fits from agriculture. But the cost
of production has got to be met.
And the tremendous investments
which have been made in the agri-
cultural sector through rural electri-
fication programme = for energisation
of wells and other lift irrigation sys-
tems are almost all running at a
loss. If you look even at the irriga-
tion system where you have talked
of reducing the rate you will kindly
consider that the irrigation rates in
most parts of the country—perhaps
Maharashtra is the solitary example—
the irrigation rates are so fantastically
low that even today we are paying
a total sum of about Rs, 170 crores a
year as a loss only on the mainten-
ance of the irrigation systems, And
if we were to accept the suggestions
contained in the Resolution of Shri
Limaye, I am afraid, the losses would

reach staggering proportions.

I am talking in the overall sense
that the agricultural sector is a high-
ly subsidised sector and this fact has
to be taken into account and the
agricultural sector or some segments
of the agricultural population of our
country have received enormous
benefits from the enormous invest-
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meats which have been made in this
sector and the community as a whole
would ask them to part with a part
of the debt so that we could invest
it for Plan developmental purposes.

The last one is about the fertilizers
to be made available to the Kisans
with landholdings of less than ten
acreg at subsidised rates. Ten acres
is not a small holding in our coun-
try and I am afraid......

SHRI R. 8. PANDEY (Rajnand-
gaon): Actually half of the money
goes in the establishment.

SHRI D, P. DHAR: But I must say
that the surpluses which have been
generated in the agricultural sector
for the purpose of investment for
development is a fact and to that
extent our economy 1s hmping. You
must not forget the class which has
benefited. We are afraid of touch-
mg that clasg and we must touch
that class. I cannot understang the
logic of leaving 3 per cent of our
agricultural population alovie to
wallow in opulence at the cost of the
community,

1 would assure the hon. Member
from the D.M.K, that we have had
discussions with the Government of
Tamilnadu and we have seitled the
Plan outlays to their entire gatisfac~
tion. It is unfortunate that the ferti-
hzer position in the country as a
whole is very unsatisfuctory because
we have not been able to import
fertilizer because fertilizer production
has fallen all over the world and,
therefore, if Tamil Nadu like any
other State hag to bear certain cut on
this account we should not in any way
entertsin to the slightest extent the
feeling that this is some sort of a dis-
criminatory treatment which is being
meted out to this Government., We
are perfectly prepared to sit with
him and if we can in any way be
helpful in this respect, we shall be
at his disposal. I would assure him
that the relations between the Centre

are excellent in the matter of ail
development activities, and whatever
development activities have been
undertaken in Tamil Nadu have been
with the consent of the Tamil Nedu
Government, ang 1 must say that in
the fleld of agriculture, Tamil Nadu
has done extremely well

He also referred to the gquestion of
the new wheat policy which I may
quickly dispose of. Government have
been accused of surrendering to vest-
ed wnterests. This, 1t I may submat,
is a wrong interpretation of the
policy. We have not surrendered to
anyone. The simple point iy thst the
take-over of the wholesale trade was
not an end in itself. We behieve
that it would be a good instrument
for supporting the public distribution
system and for building adequate re-
serves. That was why the policy of
take-over was accepted But the
question of take-over has to be look
ed at in relation to the objectives of
food policy and to the prevailing
economijc wituation After careful
consideration we feel that in the exis-
ting situation brought about by inte:-
nal as well as external factors, it
would be more helpful to rely on
the traditional market mechanism
for acquiring the needed quantities
of foodgraing for the dwstribution
system and also for improving the
availability in the open market
Therefore, we have returned to the
king of policy that prevailed in 1971-
T2 dbut with additional safeguards and
with more stringent conditiong for
the operation of the trade. However,
in any kind of policy that may be
followed, three elements are common,
Firstly, public awareness of the eco-
nomic and social compulsions of the
public distribution system has to be
made specific and concrete; the task
of political education of the producer
angd the consumer has to be given the
highest priority. Secondly, the admu-
nistrative machinery has to be im-
proved and made more efficient. It
has to be freed completely of all
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corrupt elements and influences.
“Thirdly, erring and antl-social ele-
ments in trading community have to
be deal{ with severily. Ths, an
short, is my explanation for the some-
what, if I may say, very strong
«<harge of surrender and departure
which was levelled against the policy
«©of the Government.

PROF. MADU DANDAVATL
{Rajapur): They have not surren-

dered. but the wholesalers have taken
over.

SHRI SHYAMNANDAN MISHRA
{Begusarai): There had been one
hundreq per cent adherence to the
policy, if that satisfies his soul

SHRI D, P. DHAR: Shri Syam
Babu's soul was tortured last year by
the other policy,

SHRI SHYAMNANDAN MISHRA

It was tortured because of hys hypo-
<Crisy

SHRI D. p. DHAR: We thought
that in order to bring back ...

SHRI SHYAMNANDAN MISHRA
It was not take-over at all. It was
only procurement of a limited quan-

tity. It is gemantic perversion to call
it take-over,

SHRI D. P. DHAR: The fourth
reason, if I may add, was to bring
back, peace and tranquillity to the
noul of Shri Shyam Babu.

With these words, [ would once
again submit with all humility that
1 and my colleagues on thig side of
the House have benefiteq greatly by
the debate which was initiated on
some of the most fundamental and
some of the most important guestions
relating to our economy, by Shn
Madhu Limaye

1 had submitted to him for his
consideration that had this Resolu-
tion been formulated somewhat
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differently, Government and 1 would
have had no hesitation in accepting
it, but the way it has been formu-
lated. 1 am afraid I cannot do so. I
hope the spirit which informed the
whole tenor and content of his speech
and the gpirit in which I welcomed
his suggestions would perhaps per-
suade him, in apite of earlier blatant
poses on other issues, to withdraw
this Resolution.
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The cause of death is chronic

starvation.
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“Sales outlook in the  exeprt
markets 1p Jdecidedly optimistic. As
far ag raw jute prices are concefn-
ed, they are fuling down. In fact,
they are declining. Neither the
jute mills nor the Jute Coiporation
are doing anything to rescue the
jute growers and Government also
helplessly looks on.”
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FY AT | Ja% a8 qg-hfases & fag
2340 &F I fFAAET 30T FT fagr
AT | IFH A1 -ZGHR! IO FT 1000
wqar 9X fRammER &3 femr
Tz AR Y guT ! der-wfrwen
* T gaHT GEIATT FI a1 T IHF
AW §, TF wEFATT, ag WA
gree agl Ol § TAs smnale & &g
W g AR @w gfram sreEmee |
T AT FT S TgT AT, I wfgfafaay
FY A weaTay § AT ANd v
Wl | FA=T Az gar fR S at9 23409
T Freree gr mam ar qevdfases &
faa s=st fro #T oF g7 w9aT A3
fear mam ) 2% At & qfAus a7
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“The outlay of Mafatlal on pur-
chas2 of naphtha increased from
Rs. 12 crores to Rs. 60 crores and
the outlay of Union Carkide .on
purchasa of naphtha increased from
Rs. 4 crores to Rs. 20 crores when
ths price per kilo litre was raised
to Rs. 2340.”

ZOFT ATF 977 § fF g & § 73rferam
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MR, SPEAKER: There are some
:amendments which have been moved
to Shri Madhu Limaye’s resolution.
One is amendment No. 2, moved by
.Shri Daschoudhury.

AN HON, MEMBER: Withdrawn.

MR. SPEAKER: He is not here. How
are you withdrawing it on his behalf?
T shall put the amendment to the vote
of the House.
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Amendment No.-2 was put and
negatived, -

MR. SPEAKER: The other -amend~

ment is No. 3, moved by Shri Jyotir-
moy Bosu. I shall put this amendment

to the vote of the House,

Amendment No. 3 was put and
negatived,

MR. SPEAKER: Now I shall put
Shri Madhu Limaye’s resolution to
vote. The question is;

“This House is of opinion that the
Government ghould re-cast its policy
with regard to prices and agricul-
tural production in suc g way
that—

(a) essentia] articles of con-
sumption sell at 1} times the cost
of production. including trans-
port charg:s, taxes and profits;

(b) there shall prevail parity
between the prices of industrial
goods and agricultural produce;

(¢) fluctuations in foodgrains
prices of more than 15 per cent
shall not be permitted;

(d) the Government shall take
the responsibility of purchasing
cotton, sugar-cane, raw jute,
foodgrains and other produce at
support prices which may take
into account the cost of production
plus a reasonable margin for the
farmers;

(e) electricity rate per unit for
agricultural purposes shall not be
'‘more than ten paise; and

(f) fertilizers shall be made
available to the Kisans with land-
holdingg of less than ten acres at
subsidised rates and the irrigation
rates shall be reduced by 25 per
cent” ’

The motion was negatived,



